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An Act t o  Amend the Indian paper Cur; 
rency Act, 1910; and the India4 Ptbpeo ,+ * 

Currency (Temporary Ameadmenb) Act, 
$917. 

, W H E R E  A8 it is expedfent to amend the Indian 
' 

Paper Currency Act, 1910, and the Indian 
XI of alv. Paper Currency (Temporary Amend'inent) &t, 1917 ; 

1 I t  is hereby enacted-as follows:-- - 
1. (1) This Act may be called the Indian Paper Shorttit1i.n~ 

-Chrrency (Amendment) Act, 1911. duratiop. 

(2) Sections 6 and 7 sliall have operation. 
only during the continuance of the present war, and 
for a period of six months %ereafter. 

2- Beation 3 % of the Indian .Paper Currency Amendment 
of section x~ lgly. (Temporary Amendm-ent) Ad, 1917, shall be con- a Act ,,. 

strued as if for the words '' three hundred millionsn of 1917b . 

i 
the words IC four hundred and twenty millions " weEe 

I substituted. 
3. In klause (a) of section 2 of the Indian ~€%~3e~-~mendrnent 

currency Act, 1910, (hereinafter referred to as the ~~~~~~ 2#, 
said Act) after the words 'l value of '* the words ope 19~0.. 
rupee, two and a half rupees ", shall be inserted. 

4* I n  section 3 of the said Act, the words L L  not $rnf2~!npk 
being less than five rupees " shall be omitted. A C ~  11 of 

1910. 
5. I n  section 16 of the said Act, for the words Anlenament 

"Eve rupees " wherever they occur the words of section 15, Act IF oQ1 
" one rupee " shall be substituted. , *.L 1910s 



Amendment 
of section 19, 

-Act I1 of 
1910. . 

~mehdmellt 
of section 
21, Act 11 
of 1910. 

~mendrnent 
of section 
29 (2) (a), 
Act I1 of 
1910. 
'Repeal of 
OrdinancQ 
I1 of 1917. 

6. I n  section 19 of the said Act after the 
words c c  the' Governor General in Council" the 
words " including any gold coin or bullion held 
on behalf of the Governor General i n  Council by 
or und.ex the control of the Government of any 
p d ~ t  of His Majesty's dominions for coinage or 
such other temporary purpose " shall be inserted. 

7. I n  section 21 of the said Act after the 
words " the Secretary of State for India in Council " 
where they last occur, the words " or to the 
Government of any part of His Majesty's dominions 
or from any suchGovernmenL to the Governor Gene- 
ral in Council" shall he inserted. - 

-8. I n  olause (a').of sub-seotion (2) of section 29 
of the said Act, the words and signs " Qot  being 
less than five rupees)" shall be omitted. 

9, The Indim paper Curr~ncy (Amendment) 
Ordinance, 19h7, is hereby repealed. 


